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CENTRAL ADPIINISTRATIUE TRIBUNAL, 3ABALPUR BENCH. 3ABALPUR

Original Application No» 777 of 20Q2

Oabalpur, this the 25th day of March 2003.

Hon'ble Mr. Shanker Raju - Member (Judicial)
Hon ble Mr. R.K. Upadhyaya - Member iAdmnv.)

Yashuant Singh Shayaluar
S/o Shri J.L. Shayaluar,
aged 30 yra.
R/o 1426 Uday Nagar U.F.J.
Jabalpur

(By Advocate- Shri D.P, Yadav)

l/ERSUS

APPLICANT

1.

2.

3.

Union of India, through the Secretary,
Ministry of Defence, New Delhi.

Controller of Defence Accounts,
Ridge Road, Jabalpur.

Controller Central of Defence Accounts
west Block, R.K. Puram New Delhi.

RESPONDENTS

I

ORDER (ORAt }

By Shanker Ra ju. Member (Judicial^

The applicant uho alleges to be in engagement on casual

basis with the respondents from 01/04/1997 assails that by

a verbal order his services uere dispensed. He places

reliance on the decision in OA No. 686/1998 decided on

12/10/2001, uherein having regard to deemed grant of

temporary status the respondents have been directed to

consider the applicant for engagement on casual basis with

deemed temporary status if uork still exist. It is also

cjbssrved that they would also be considered against Group-D
post in accordance with DOPT OM dated 10/09/1993.

2. In view of the decision of Union of India l/ersus Mohan

Pal 2002 see (L & S) 577 uherein DOPT Scheme of 10/09/1993
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who were in engagement on 01/09/1993 uere accorded temporary

status. The claim of the applicant for temporary status

cannot be countenanced. However in the light of the 0P1,

dated 07/06/1986 whereon working for two consecutive years

for 240/206 days casual workers are to be considered to be

absorbed against Group~0 post, the representation of the

applicant is yet to be disposed of. Therefore it would be

appropriate in the interest of justice to dispose of this

04 at this stage by directing the respondents to consider

the representation of the applicant and the contentions

thereof by a detailed and speaking order within two months

from the date of receipt of copy of this order. Let a copy

of this Original Application be sent to the respondents.
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